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MINISTRY GOF ROAD TRANSPORT AND H{Gm\mfs
NOTIHCA’[K)H
"Now Detbi, the 8th July, 2010

8.0, 163I{E).-~Whtrms in gxercise of the powers confemed by Section 84, of the National Highways Aci 1958
(48 of 1956}, tereinafter seferred-lo-as the said Adt, the Cesitral Govemment (hereinafter referred to as the Authariiy)has
entered into an agreementwiih-ifis. I THL Road Inl'msuucmre DevelopmentCompany Limited, having.its registorsd office
at The IL. & FS Pinanclat Centre, Plot C-22, G-Block, Bandra Kuala Complex, Bandra (East), Mumtbiai-400051, india (errinafter
teferred to as.the Concgssignaire) for the devclopment uf the Brawar-Gorati section from Y 58.245 @ kin 177050 of the
National Highway No. 8-in.the State of Rajasthan (herelnafter referred to as the said section) .on Design, Huild, Finance,
Operate and Transfer @IBFOT) biasis.

Now, thereTore, iri exereise of the pawers conferred by Section 8A of the said Act, read with the National Highways
Fee (Determination of Rates and Collection) Rules, 2008, the Centtal Government hereby notifies that there shatthe levicd
wad it ted fees al the base raic, on the mechanical vehicles, specified in the faltowiag Table, for tie use of the said
section and authorises the Concessionaire to-cultect and retain the actual fec on and fom the date of comnercial apstaiion
wi publication of this nokification in the Qfficial Gzxctre, whichever isater, 61 the temination date -
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Notes ©
I i ot dhe purposes of e nustdfiction,

)" “selual fee™ means the fees actually churged from the road users of the <aith wecbon on the
hasite: of :

tur lenph of the project highway assigned tu cach fee plava:

e toeranes provided. inhe shove; Fable ius anfeved and shinl e Totmded ot bt e
fivi rpees. '

- . . t - . . -
iy ket of commercial operatiun™ medas the date on which commerciad operation of the e « i
beging alier satisfyian all conditions pricedent in acenrdasice with dhe sgnemzit vitired wits
betsween the Authority and the Coneessionaire in re.pect of the sdid seetion:
{fi1) “lenpimiion date” means.the date wn which-the stid agreement expires pursuant to the proves o
of it agreement or i términated by (ermir: stion nenee;
vy words and expressions ased.in this nm’iﬁizalion and: aot defined. but. defined in the .aforesuid
grzefment. shall have-the meanings respectively assigned 1o théts in the sdid agreement,

2. Thefee shall by collested ‘at the following location of toll plazas-for the. distance specificd ogainst each
tollplaga ;— . )

Sl Lﬁmtion@f toll-plaza- ) Length (in kitomgters). for which
No. fee is payable
o] @ B - 5B )
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